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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD

0.A. 122/95.

Dt., of Dec:

: HYDERABAD BENCH

sion 1 T=2=

|

Venkata Subbaisah

Vs

The General Manager,
SC Rly, Rail Nilayam,
Secunderabad.

The Chief Parsonngl Officer,

Applicant.

Secunder.b ad.

The Dy. Chief Mechanical Engineer,
Carriage Repair Workshop,
Settipalli, Tirupathi,

Chittor District,

e 3 W

ippdndents.

Counsel for

the Applicant : Mr. B,

' it
Krishpa Raddy

!
i

Counsel for the Respondents : Mr,

CORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAC

THE HON'BLE

N.U.Rama{

J
VICE CHAIRMA

SHRI R. RANGARAJAN § MEMBER (ADMN.)

1a, Addl.CGS

|
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f "JUDGMENT ’

l : -
I as per Hon'ble Sri R.Rangarajan, Member(Aéministrati e) I
o |
Heard. : o /
j : - |
2. The %pplucant herein is the son of Sri M,Venkata

Subbaiah whb’waé land displaced'person consequent to his

|
land having been acquired for construction 5f Carriage

Repair workshop AT TIiUpSuisme .
B - o 72 -y R

had owned Aqs.6934 cents of laﬁd at ThukivaLam villageﬂ -

Tirupathi aﬁd the same was acquited for the purpose of
constructioA of. Carriage Repait workship, at Tirupath%.
In pursuance of Railway Board's letter dt.,31-12-1982/

nn 27, 10.i994.

leleiyos lu—l..-..;. R
R T I J.
It is stated that his father sought for employment offhis 777

wife when Qhe applications were called fqr‘by the respone

dents in J%ly,'1985 against-the quota of land displaced
en

It is further alleged that no r%ply was giv,

perso_ns Y
As soon as the %pplicantbecame

1
to their reépreseantation.

| |
major he applied to R-3 requesting him.fo% employmen
It is further

in the catégo#y of land diSpléced personsi

stated that he had sent the appllcation b registere

post on 27.20 1994 but so far no reply has been rec]ived by

him in ghis connection. Hence he has flled this OA

praying for a direction to the reSpondents to appoint him

in Carriage Repair Workshop, Tirupathi in any posts[

l
either in.Group 'Ct or Group 'D' for whi%h he is eligible
Wased on the ‘qualifications against the land displaked
persons quota. ‘ l '
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3. The learned counsel for the applicant ?as brought

to our notice that in OA 703/91 dt. 8.2.1994 l%nd displac{d

|
persons under similar circumstances were given[empleyment

relaxing cut-off date fixed earlier as 31-3-1981 for

submission of appllcatlons. He also pleaded éhat age

As the appllcant became major only recently he had appli d

I
for the job against the quota ear-marked for land displaled

_ —= 4A 2AAA amdA Fuarthar submlfsmiﬁ‘ﬁ
passed $.S.C. in the year 1993 and joined ITIFFitterT‘EBGféE“——

at Tirupathi,
4. Representation for employment under land dis-
placed persons quota was submitted by the applicant to R-3

— T
-_—_— .
1Y mamare) S mig‘e

hys to be given to the respondents to look into this ca”e

|
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{ relaxation was also given in terms of earlier{judgment.
|

|

|

|

|

I

|

before finally deciding the course of actionlto be taken
in regard to the enmploywent of the applicant!under the ’
g3id gquota. Normally six months time has to’be given t%
the respondents from the date of representathon before |the
" aggrieved persons approach this Tribunal by‘filing an

application. The applicant herein has approached this

Tribunal without giving adequate time to the respondent

to examine his representation and reply him’suitably.

5. In view of the above, the following direction|is

given: -

R~3 has to dispose of the renreseFtation of }he

applicant 4t., 27.10,1994 jexpeditiously preferably within
a eriOd O 3 MOMNTIS 1w wiew  wmee—m I

this judgment and in any case before 31,5,1995. whilel dis-

obser-

3/91

p051ng of the application R=3 has to keep in mind the

vations and directions given by this Tribunal in OA 7

erad/-
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dt. 8.2.1994, It is needless to say that in icase the

3 4 :

applicant is going to be aggrieved by the outcome of the
reply to be giveq by R-3 in pursuance of this direction,

he is at liberty to approach this Tribunal by filing an

application uhder seg.19 of thejA.T.Agt.

6.

observed that a fresh cut-off date for recelpt of app-

~In thlchonnection, it is once agaﬂn to be

lications from land loosers may'be notified, y the

respondents if so advised, as observed in OA
S0 as to avoid entertalning Dexaceu Leyuc e vy

T

The 0&%415 ordered accordingly at the admissicn

stage itself, No costs.

Member(Admn.) A "V'J.'C'é‘;cﬂﬂif;maﬁ-“) -
Dated | February, 1995, X“wahﬂ
ﬁ“ ﬂw'r ,—}“ s
Grh. Deputy Registraﬁ?g?éc
To _ ‘
j . = X% &
1. The General Manager, S.C.Rly, Railgilayam, \rh Q.éﬁﬁ
Secunderabad. . : cay’

4.
5.
6.
T

.

|

703/91
;{} e o ’

appointment against the quota of land displgced persons

The Chief Personnel Officer, S.C.Rly, Railnilayam, Secunderabe

The Deputy Chlef Mechanical Engineerx

Carriage Repair Workshop, Settipalli, Tizupag hi,

Chittoor Dist.

One copy to Mi.P.Krishna Reddy, advocate,.
One copy tb Mr .N,V.Ramana, S¢ for Rlys,

One copy to Library, CAT.Hyd.
One spare copy.

pvm.

@Qﬁ %ﬁ

CAT . Hyd .
dAT,Hyd.




AN

. TYPED BY : CdECKED BY

COMPARED BY APPROVED TV

IN THE CENTRAL ADMINISTRATTVE TRIBUIL.
' HYDERABAD "BENCH AT HYDERAEAD

r/‘,'
PR

£ .

THE HON' BLE MR.JUSTICE 'V NEELADKT RAO
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T.A.No. (W.p. )

Admlt Ced and Interim directions
issued.

Aliow Qe

'Dlsposed of with directiohs.

Dismisgeq. T ———

" Dismidgsed as withdrawn
.lDismi sed for default.

Ordexed/Re jected .

No order as to costs.
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